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(2) Statement (in Bngtish and Hindi) giving 
reasons for the delay in laying the 
papers mentioned at (I) above. 

[Placed in Ubrvy. See No. LT-1454/98] 

II. A copy (in English and Hindi) of the 
Ministry of Finance Notification GSR 
368(E), dated June 30, 1998 publishing 
Notification No. 42/98-Customs dated 
30th June, 1998 issuing Amendments 
to the Notifications No. 110/95-Cus. 
and 111/95-Cus. dated 5.6.1995 and No 
28/ 97-Cus. and 29/97-Cus. dated 
1.4.1997, under Section 159 of the 
Customs Act, 1962 alongwith an 
explanatory memorandum. 

[Haced in Library. See No. LT-1429/98] 

III. A copy each (in English and Hindi) of 
the following papers:— 

(i) (a) Aimual Report of the Securities and 
Exchange Board of India, Mumbai,^ 
for the year 1997-98, under sub-
section (3) of section 18 of the 
Securities and Exchange Board of 
IiRfia Act, 1992. 

(b) Review by Government on the. 
working, of the above Board. 

Placed in Library. See No. LT-143(V98] 

IV. Allahabad Bank Notification No. HO/ 
Legal/876 dated April 11, 1998 
publishing the Corrigendum to 
Notification No. 435, dated 21.11.97. 

[Placed in Library. See No. LT-1447/98] 

V. Consolidated Review of the working of 
the Regional Rural Baidcs for the year 
ended the 31st March, 1997. 

[Placed in Library. See No. LT-1459/98] 

MOTION FOR ELECTION TO THE 

NATIONAL OILSEEDS AND 

VEGETABLE OILS DEVELOPMENT 

(NOVOD) BOARD 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SOMPAL): Mr. Chairman, Sir, I beg to move 
the following Motion:— 

"That in pursuance of clause (e) of Sub-
section (4) of Section 4 of the National 
Oilseeds    and        Vegetable    Oils 

of India (Amendmeri)       6 Bill, 1998- 

Development Board Act, 1983 (29 of 
1983) read with clause (i) oT sub-rule 
(1) of Rule (4) of the Natiimal Oilseeds 
and Vegetable Oils Development 
BcMFd Rules, 1984, this House do 
proceed to elect, in such manner as the 
Chairman may direct, one Member from 
among the Members of the House, to be 
a Member of the National Oilseeds and ' 
Vegetable Oils Development Board". 

The question was piit and the motion was 
adopted. 

PAPERS LAID ON THE TABLE—CmiAt 

Report and Accounts (1996-97) of the 

National Fertilizers lintfted. New Delhi and 

related Paqpen 

THE MINISTER OF INDUSTRY (SHRI 
SIKANDER BAKHT): Sir. On behalf of 
SHRI SURJIT SINGH BARNALA, I lay on 
theT^le— 

I. A copy each (in English and Hindi) of 
the 
following papers, under sub-section (1) 
of 
section 619A of the Companies Act. 
1956:— 

(i) Twenty-third Annual Report and 
Accounts of the National Fertilizers 
Limited, New Delhi, for the year 
1996-97, togetiier with the Auditors' 
Report on the Accdunts and the 
comments of the Comptroller and 
Auditor General of India thereon. 

(ii) Review by Government QU the 
working of the above Company. 

II. Statement (in English and Hindi) giving 
reasons for the delay in laying the papers 
mentioned at (I) above. [Placed in 
Library. 
See No. LT-1452/98] 

RE. PRASAR BHARATI (BROAD-

CASTING CORPORATION OF INDIA 

(AMENDMENT) BILL, 1998 

THE LEADER OF THE OPPOSITION 
(DR. MANMOHAN SINGH): Mr. Chainiwn. 
Sir, the Prasar Bharati Bill has been passed by 
the Lok Sabha and this House has been (tely 
informed of this fact ¥fe would like to know 
from the Government as to why the Rtgya 
Sabha is being bypassed. We would like, at 
diis 
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late hour, to impress upon the Government that 
this will not be a good precedent if they do not 
bring this Bill to the Rajya Sabha and use the 
occasion, after the Parliament adjourns, to 
bring forward an Ordinance. That would be, in 
our view, a highly improper procedure. 
Parliament is sitting. Our party and all 
opposition parties and groups have assured the 
Government of their fullest co-operation in 
getting through the Legislative Business, 
whatever the Legislative Business that the 
Government wishes to bring forward. We feel 
that this is a fit case where, the other House 
having passed this Bill, the Rajya Sabha 
should not be deprived of the opportunity to 
express its considered opinion. 

Therefore, I request. Sir, even at this late 
hour, the Government should not seek a 
confrontation with the Oppostion. We are for 
co-operation. We have extended our hand of 
co-operation. We have assured that we are 
willing to sit late. We are willing to have an 
extension of the House to pass the essential 
Legislative Business. If, in spite of that, the 
Government does not bring forward this Bill 
before the Rajya Sabha, that would be a sad 
act. It would be an act of confrontation. It 
would be an act of Constitutional impropriety. 
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;�� 8	��� ��ह; �� ���2� ���� .� D �ह�� �� 	���% 
ह��� ��  ;�� �" -; �� J	��  ��X� 2�� -��" �� 
���2� ���� JB %� ���� R/ह0 �ह ��$��� �� �ह 
��VN	�% �� ����0P�<� J�W�� हL, %� R/ह7�� �ह� 
�� �ह ;ह6% J�W�� हL D -; %�  

�ह ����0P�<� J	 ��. �ह� ":��0:�, �ह ���2� 
��-&� �ह� ह� ��%� D <6X��� �� �;" 	���% ह6J .� 
D �" 	ह"� �Y�: P� .� D ���� ��VN	�% �� 
����0P�<� ��  �") 1�- ���� D ��VN	�% �� ��-&�� �� 
+%��� �� �ह� ह&� D ��VN	�% �� 8���Z �% J) �;�� 
R� �;" �� �"82 ���� �� ���2� �ह� �� ��%� D 
9��� 8���Z �% ��"�:� 9���  ;�� ह� ��� J:� ;[� 
��%� ह&� D R��") �ह ��� ��  '"�� �� ����� 
;��	�� �� �ह� हL, �ह ��� �� '"�� �� ����� 
��	� �� �� M� N�<� "��� '�ह �ह� हL, �ह \�� �ह� हL D 
...("��#
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 f" ह� �-�� � J	 ��; �� ��%� हL, � ��B  � �� 
��%� हL, S�7�� �ह f" �ह� ;d^� ���L����� 
J�W��%� हL D �-� –�-� ��  	�� ������� हL �ह 
9���  JQ2�" 117, �; S"�O, 3 �� 	[ "0 D  

It is a constitutional requirement which neither 
nor the Chairman can waive.  

���� ��VN	�% ��  	�� T�R" 1�- �� D �:� ���� �� 
�ह�� "��� ��  �ह� ह�%� %� �� 9� +��L� �0 ��� �� 
��%� .� D "���� �-� ����7 �� ��B ह2� �ह� 
��%�, 9� ����7 ��  +��L� �0 ह� �� ":� ह&� D R��") 
��VN	�% -� �� ��-&�� J):� %� 9���  ;�� ह� ��B 
;�% ह� ��%� हL, R��� 	ह"� �ह� ह� ��%� D  

SHRI PRANAB MUKHERJEE (West 
Bengal): Just one small point. Sir. 

I entirely agree with the hon. Minister that it 
requires the President's recommendation as a 
substantial amount qf money in the form of 
shares is going to be transferred. 

The only point I want to submit most 
respectfully for the consideration of the hon. 
Minister and for the information of the House is 
that there are an umpteen number of precedents 
when we have obtained the President's 
recommendations on Finance Bills, not in a day, 
but in hours. We have conveyed the message 
and the recommendation of the President to the 
other House so that the Bills could be passed. 

The Bill in question was passed in the Lok 
Sabha on Friday. Friday was a working day. If 
you want to get the Bill passed, you can obtain 
the recommendation of the President on these 
matters even at late hours. What happened in 
regard to the Appropriation Bill? What 
happened in regard to the Finance Bill where 
the President's recommendation was absolutely 
necessary as per Article 117? Within how much 
time we obtained the recommendation and how 
we kept the other House informed—all these 
matters are within the knowledge of the hon. 
Minister who is so well informed. Therefore, 
my most respectful submission to the 
Government is that we are prepared to sit for 
one more day, we are prepared to sit for two 
more days. Let the Government take time to get 
the recommendation of the President and bring 
this Bill. It is not your gratis or your charity. 
There is no way. No Bill can be passed as per 
the provisions of the Constitution without the 

concurrence of this House. If this House 
disagrees with the other House, this is such a 
piece of legislation that you will have to go 
to a Joint Session. Therefore, you will have 
to bring it either today or tomorrow. That is 
the message we and the Leader of the 
Opposition wanted to convey. We are 
prepared to cooperate with the Government. 
Please take your time. Give us an indication. 
We are prepared to sit. Please bring the Bill. 

MR. CHAIRMAN: I would like to know 
from the Itlembers if they have to make an 
additional point on the point that has been 
made by Mr. Pranab Mukheijee, so that the 
Minister can reply. If it is a repetition, I 
would make you sit down. 

DR. BIPLAB DASGUPTA (West 
Bengal): Sir, I would like to make two 
specific points. First of all, let the Minister 
give a very categorical assurance that after 
the Parliament Session is over, she will not 
try to get it through an... 

MR. CHAIRMAN: No, that is not the issue. 

DR. BIPLAB DASGUPTA: That is the 
obvious question. 

DR. BIPLAB DASGUPTA: My second 
point is whether the Loader of the House 
would agree to \\....Onterruptions) 

They had brought it through an ordinance. 
It came by an ordinance. {Interruptions) 

MR. CHAIRMAN: That is why I am 
asking if you have anything new to say only 
on this point. 

DR. BIPLAB DASGUPTA: Sir, I would 
like to know whether the Leader of the 
House will agree to extend the House until 
Friday. I am sure by tomorrow the 
Presidential assent would come. We are 
prepared to sit. {Interruptions) Will he agree 
to it? And that there will be no ordinance till 
the end of... 

MR. CHAIRMAN: That point has been 
made by Mr. Pranab Mukheijee. Only points 
in addition to what has already been made. 
Don't repeat the points. 

SHRl S.R. BOMMAI (Karnataka): Sir, in 
the last Busines Advisory Committee 
meeting, when the Leader of the House was 
present, we discussed about the business. It 
was also the view of the Business Advisory 
Committee that if there is any legislative 
business, we can extend 
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the Session by one day. It was mentioned in 
the Business Advisory Committee meeting in 
the presence of the Leader of the House. 
Therefore, 1 would like to know from the 
Leader of the House whether he is agreeable 
to the extension of the session for one day so 
that the hon. Minister will expedite the matter 
and get the assent of the President in the 
meanwhile and bring the Bill for 
consideration. 

MR. CHAIRMAN: That point has already 
been made. Don't repeat the point. 

SHRI VAYALAR RAVI (Kerala)" Sir, the 
inference of the hon. Minister is that it is 
difficult to get the sanction of the President. 
That is what the hon. Minister has said. 
(Interruptions) 

SHRI SANGH PRIYA GAUTAM (Uttar 
Pradesh): She has not said that. 

SHRI VAYALAR RAVI: That was her 
inferoice. Sir, it is for your information. I am 
quoting from Shakdher and Kaul in 1951. It 
says: "For instance the Employees State 
Immmce Bill, 1951 had been withdrawn in 
ApiM, 1951. but was re-introduced on the 
same day the Presidential recommendation had 
beea obtained. This is only to bring this to your 

MR. CHAMMAN: You have made your 
pomt 

SHRI JOHN F. FBRNANCSS (Goa): Ths 
hon. Minister has nssee a point We are aware 
of it. Sir, tiffihon. Minister has said di» d»BiU 
was sent for the President's assent on Friday. 
She fiirther mentioned that Monday was the 
only wsridng day, giving us ah impression Aat 
the PraaMent is not feaared to work on 
SMurday mi Smday. That is not tte case. Sir. 
This the impresttoa that was crea  by the hon. 

MR. CHAIRMAN: No, please. Mr. 
ffofSMdes, it is an indirect charge on the 
VmUtoL Sfae has not made. (Imerrvptions) 
No, {riease. Sit down. Hie method of 
intopvtation by Mr. Femandes is wholly 
ioctHrect and whdly condeninle. You ^ould 
not try to interpret the Minisfo-, when she has 
not said so. Please don't do that Referring to 
the President is a very bad thing. 
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 ¬ ŃΉ  ĶΟ Ћ Д ↓ˇ ¢ ̄   śŻ·  ╒ά· ňź  ι Ê ̄  Ä Ń˘ Ķŷ

 ¢  śΉ  Ã ŗŹΉ ¢ ̄  Ä ¢ά ¬ Śⁿ À ¢ ŗˆ  ĶΟ Ћ ŇΎ·ø Ķź ŕų
Ñ΅ ĶŸ΅  śΉ  Ã ŗδ₣ Ķˆ  Í Ńˆ Ä ¬  Í ̄  ĶŶΌ: 

 

There are precedents. ...("��#
	)... 

"There have been umpteen precedents." 
..(Jnterruptions).. 

Your earlier ruling was, "Please allow him 
to complete." When I am speaking, this time 
also the same ruling should continue. 

�� ��घ &�� .0�
 :  ��, J	 ��B �) %g� �ह� 
�ह �ह� हL D 9�� �� ��ह�� �ह� ह�...("��#
	)... J	 
��B �B ;�% �ह� �� �ह� हL D ...("��#
	)... 

MR. CHAIRMAN: Mr. Salim, this point 
has been made by Mr chairaman Mokherjee 
very well. 

SHRI MD. SALIM: How can I make my 
point without com{deting the soitence? Please 
albw me to make the pmnt. 

MR. CHAIRMAN: Rease complete it 

SHRI MD. SAUM: Thank you. Sir. 

��, ह���� �ह�� ���" ())  �ह �ह� हL �� 
������� �� +����� J	 	���% �� �ह� ह� �� �ह�? 
�ह %� ���� ह� 	e0:� D (;�) ���" �ह �ह� हL �� 
J	�� �ह ��"&� .� �� �ह�, 9��� �&'�� ��"�� 
'��ह) �� ���� '��ह) D (��) ���" �ह हL �� ����� 
R� �;" ��  ;��� �0 S�� ��L�� �	�� �ह� हL  � ��K� 
�1� �� �ह ��� %�ह ��$%� हL? ...("��#
	)... 
 � R��") ��K� �1� �� �ह �ह� :�� D 
...("��#
	)... ��, ����� �:�  '�ह%�, ��!� 
�ह��� �:� '�ह%�, %� )� घ�2� ��  ���� 1� 
��VN	�% 1�� �� �ह�� 	� �&'�� J ��%� हL D 
...("��#
	)... ��, ह���� ��6��� �ह हL �� ����� 
��K� �1� �� ;�R	�� �� �ह� हL D  

†[ ]Transliteration in Arabic Script 
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  śˆ  Â ŗ  n Д ↓ˇ ¢ ̄  Śⁿ ̄  ŀΉ ¢ϊ Ķ Дųˆ ¡  Ķŷǽ ŗ  ̂Ń Ã
øøø ι”Ĺŵǿ ¢ ŀΈ“  ĶΊ ¬ Ä ̄  ŗΫ ¢ ¢ ̄  ĶŶΌ ŃˆøøøΎ Ñ΅  ι Ñ

Ǽ ¢ ̄  ̄  ĶΟ Ńˆźø ι ŚΌ ̄  Ń  ̈́³ Ķ Ј Ķſ ŗ΅  Ķ₧ˆ Ñ{ 
 
SHRI NILOTPAL BASU (West Bengal): 

Why are they tiot allowing us to speak? 

SHRI M. VENKAIAH NAIDU 
(Karnataka): Mr. OKumian, Sir, the raling is 
very clear. 

�� ��घ &�� .0�
 : ����� ���L����� ��L�� 
��$]��� �� �ह� हL D ...("��#
	)... 

�� 
$ह*
+ ���
 : ��, ;�% ��T ह��� '��ह) D 
��K� �1� �� -� �"� )�P �� 	�-�<� हL, 9��� J	 
ह��� K���� �ij� -��%� हL D R��") �:� J	 �ह 
��I%� ह� �� ��K� �1� �� ;�R-	�� ����  J	 
"��-8"��2� �;-��� '"�)�:� %�  You are doing a 
mistake, grave mistake. J	 ���L����� ���2 �� 
(� "� -� �ह� ह� ��< �� ...("��#
	) 

}ŵˆ ŀŶŧΈ Ê Ńˇŵˆ ŀŶŧΈ Ê Ńˇŵˆ ŀŶŧΈ Ê Ńˇŵˆ ŀŶŧΈ Ê ŃˇźźźźŔŔŔŔ:::: І ŗΌ » Ķ¯ ¥ Ķſ Ńˆ
Ǽ ¢ ̄ ø śŻΕ Ķǽź ¢ Ńŵ΅ ŗǼ А  Ķ₧ˆ ÑΎ ± ŗίŶΟ Łŷά ³ ¢ø ι ŕŪ

 ±  śˆ  ŔΌ ¤ ¡  śˆΎΌ  śŢΉ ĶǼ  ĶŹǽ ¢ Ç ¬ Ķ› ¤ ¡ ŃΆ ¢  śŻ· ³ ¢øΎ Ñ
Ό  śŢŹťŶˆ›Ǽ ¢ ̄  Ñ  ̈́ź¤ ¡  ╒ Ń΅ ³ Ķ Ј Ķſ ŗ  ̈́ Ķ₧ˆ Ñ 

 

†[ ]Transliteration in Arabic Script 

ǻźŵũťźţδ  ╓ ›Ώ ύǽ ŇΫ Ņſ ŗ
 ŗΨ”ά Í ¢ ŒŷΏ Ä ̄ ̄ ڈ   ¡ ŗάţũź ¢øőΎ Ä ŃŴÔΈźőţ“ ¤ ¡Ύ Ñ

 ŗγˆΎΌ  ι ̄  ĶǼ  ╔ » Ń˙ А ĺųŷ  ̂ őΉ ĶΊ ŀ› 
 ¬ά ŗ΅ ň ---”Ĺŵǿ ¢ ŀΈ“ ---{ 

 
SHRI GURUDAS DAS GUPTA (West 

Bengal): Mr. Chairman, Sir, we would like 
to know the Government's reaction. We have 
made our point. The Government must let us 
know whether it is going to bypass Rajya 
Sabha or they are taking the course of an 
Ordinance. We would like to know about 
that from the Government 

�� ��घ &�� .0�
 : ��, ��B �B ;�% �ह� �ह 
�ह� ह� D ...("��#
	) ह� ;�% �0 J	 ;�' �0 $e� ह� 
-�%� हL D J	�� J�% ;� :B हL D ...("��#
	) 

�$0 &�!� '� 

� 
(ह$�
 :  �	�� ����	�"� ;�� 
�$� ह�...("��#
	)... 

MR. CHAIRitAAN: Please sit down. 

...(Interruptions).... You have made your 
point. 

SHRI GURUDAS DAS GUPTA: We 
would 

like to know about it. ...(Interruptions) ...... 

MR. CHAIRMAN: You have made ycwr 
point.        Mr.        Venkaiah        Naidu. 
...(Interruptions) Mr. Venkaiah Nalto. 
...(Interruptions)  Mr. Venkaiah Naidu 
(dease. Mr. Venkaiah Naidu. 

SHRI M. VENKAIAH NAIDU: Mr. 
Chairman, Sir, there is no question of 
bypassing Rigya Sabha because 
...(Itaerruptions)...I am a Member. What is it 
you are saying? I am a Member.     Why     
do     you     dictate? 
...(Interruptions)........ Why do you dictate? 
...(Interruptions).....  

SHRI DIPANKAR MUKHERJEE (West 
Bengal): Mr. Chairman, Sir, what is the new 
point he is making? ...(Interruptions) ...... 

MR. CHAIRMAN: MR. Venkaiah Naidu, 
please, please. ...(Interruptions) Mr. 
Vrakaiah Naidu. ...(Inurruptions) please sit 
down.     ...(Interruptions)     Nothing  
..(Interruptions) Mr. Venkaiah Naidu. 
...(Interruptions) Mr. Venkaiar 
Naidu....(Interruptions) Mr. Venkaiah 
Naidu,please. 

�� ��घ &�� .0�
 : 9�� �� J	 "�: �	�� ;�% 
�ह '6��  हL D ह�0 1� �	�� ;�% �ह�� �� ह� हL 
...("��#
	) 
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SHRI NILOTPAL BASU: We will also 
see how. ..{Interruptions) 

SHRI M. VENKAIAH NAIDU: Mr. 
ChairmanrSir, I am not giving a reply on 
behalf of the Government. The Government is 
quite capable and the Minister is also quite 
capable to give a response. Everybody knows 
it. The entire country knows it, whether they 
agree with me or not. ...{.Interruptions) 

MR. CHAIRMAN: Let him speak. 
...(Interruptions) ...Please ...(Interruptions) ..... 

SHRI M. VENKAIAH NAIDU: Are you 
conducting the house or is it the Chairman? 

MR. CHAIRMAN: He has not yet 
completed his sentence. I want to know what 
he wants to say. 

SHRI DIPANKAR MUKHERJEE: Is he 
making any specific point? 

MR. CHAIRMAN: I have heard your 
point. Let me hear his point also. He has a 
right to complete his point. 

MR. CHAIRMAN: I have heard your 
point. Let me hear his point also. He has a 
right to complete his point. 

SHRI M. VENKAIAH NAIDU: They are 
so impatient. That is the problem. 

According to rules 62 (2) and 63 of the 
Rules of procedure and Conduct of Business 
in the Council of States, I quote: "If the Bill is 
a Bill which under the Constitution cannot be 
introduced without the previous sanction or 
recommendation of the President, the Member 
shall ...{Interruptions)........  Dpn't you want 
rules? You want to do like what Mr. Jaipal 
Reddy did. Do you want us to bring an 
Ordinuice like Mr. Jaipal Reddy did earlier? 
...{Interruptions) ....    What is it that you are 
talking? 

SHRI S.R. BOMMAI: MR. Chairman, Sir, 
I strongly object. He is taking the name of a 
person who is a Member of the other House. 
...(Interruptions) .....  

SHRI M. VENKAIAH NAIDU: You had 
brought the Prasar Bharati Bill through an 
Ordinance. You have no business and right to 
criticise us. You have no right and business to 
criticise this Government. You brought the 
Prasar Bharati Bill through the back-door. 
When that is so, what right have you to 
criticise us? 
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SHRI S.R. BOMMAI: Sir, he is taking the 
name of a person who is an hon. Member of 
the other House. ...{Interruption)........ 

SHRI M. VENKAIAH NAIDU: If the Bill. 
...{Interruptions) ..... 

MR. CHAIRMAN: Let me hear him. 
...(Interruptions). Mr. Dipankar Mukherjee, 
points have been repeated by others also in 
spite of my saying. You are not allo^' ng me to 
hear him completely. He has not finished his 
point. 

SHRI M. VENKAIAH NAIDU: "If the Bill 
is a Bill which under the Constitution cannot be 
introduced without the previous sanction or 
recommendation of the President, the member 
shall annex to the notice such sanction or 
recommendation, conveyed through a Minister 
and the notice shall not be valid until this 
requirement is complied with." {Interruptions). 

MR. CHAIRMAN: Let me hear. 
{Interruptions). It is for me to say if it is correct 
or not. Why do you want to give a ruling on 
that? Let me say that. I will give the ruling. 
Why are you worried? I will give the riling. 

SHRI M. VENKAIAH NAIDU: Sir, we 
have been the victims of their impatience all 
these days. Now, it is also said here, "The 
period of notice of a motion for leave to 
introduce a Bill under this rule shall be one 
month unless the Chairman allows the motion 
to be made at shorter notice." We have not gone 
through this process and no notice is given yet. 
Then, you cannot force the Government to 
introduce the Bill. My suggestion is, the rule is 
very clear. I request the hon. Chairman to make 
others also realise the real position. It is the 
prerogative of the Government to bring a Bill to 
the House as and when it consider it necessary. 
...(Internationa) ........................ 

MR. CHAIRMAN: Let the Minister reply. 

��
�� ���

  ��
! :  �1�	�% -�, -� +W� �ह�� 
������ ���� ��8�7 �� 9\�) ह�, 9��� 9y� ���� 
	ह"� ह� �	�� ;�% �0 �� ���� .� D )� 8	����T� 
���" 	&j� :�� �� ��K� �1� ��  +�% ����� �� 
��L�� S�� हL? �ह�� ���� ��!  ;L\� ह�, ���� �	�� 8��� �� 
������ �L ���� R�� ��K� �1� �� +��#1 ���� D 
R��") z�d{:% %|� 	� �� ������ %|� 	� ��K� 
�1� �� ������� ���� �� �ह} +W� ह� 	L�� �ह� 
ह�%� D ��K� �1� ��  +�% -ह�� %� ��L�� �� +W� ह�, 
���� �ह� �� �:� ���� ��K� �1� �� )�~�P ���� 
ह�%�  � �� �" JQP�0� "��� ��  

[RAJYA SABHA] 
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« ;�% ह�%� %� �� "�� �1�, ��K� �1� �ह} 1� 
�;" "�%� ह� �ह� D JQP�0� "��� ��  �") "�� 
�1�, ��K� �1� �0 �;" J�� �� -f�% �ह� D 
�;" R�N�P�&� ह� :�� .�, 	e� �ह%�, "���� ���� 
21 %���$ �� �;" ":���� D �� �" R��") �� 
R%�� ��� ह� �� �;" "�� �1� �� 1� 	���% ह� 
���   � �;" ��K� �1� �� 1� 	���% ह� ���  D �ह�� 
I:e�-I�I2 ���� �ह� P�"�, �ह�� 1� J	 ह� ��  
���.�7 �� I:e�-I�I2 P�"� D �ह�� ���� 	�� �T� 
1� )� J	<� .� �� -; )� ;�� �;" ;�0)0��0 
�� ���" :�� %� �� R��� "�� �1� �0 � ":��%� 
 � -; ���� �� �! ���`% ह� -�%� %� 
JQP�0� �� ��%�, "���� �� �T� 8	��� ��ह; ��  
	�� :B  � �ह� �� , ��ह;, �� �	�� �����7 �� 
��W��� �0 "��� '�ह%� ह&�  � ���7 ���7 �0 
�����7 �� ��W��� �0 "��� '�ह%� ह&� J	 �;" 
":��R) D �;" �� ":����, ''
 ����B, �;" 
	���% ह6J D �; �ह �": ;�% हL �� "���1� �0 
�;" 	���% ह��� ��  ;�� R��� ;|$"�ह2 ;[�� 
J�W�� .� D ;ह6% 8��1���� हL, R��� ":� �� 
�ह �;", -� ह� ����� '�ह%� .�, "�� �1� �� 
	���% �L �� ह� :��  � T"7 �� %�ह 	���% ह� 
:��? �-� "�:7 �� R/ह0 ��.a� ":%� .�, 9���  
��.a� ��  �1�� �0 	���% ह� :�� D "���� <6X��� 
�� �ह�� �� 	���% ह��� ��  ;�� ह� ...("��#
	)... 
�i'�B �e�� हL, �� S�� �f�  D ...("��#
	)... 


0�
	
 1�2+�3
 4
	 56
� (�;ह��) :  �ह�� 
�� 	���% ह�:� %;...("��#
	)... 

}Š˜  ĶΉ κ ŗΈŠ˜  ĶΉ κ ŗΈŠ˜  ĶΉ κ ŗΈŠ˜  ĶΉ κ ŗΈźźźźŚŶŮ˜ ¢ Ã Ķǿ θ ¢ ŀŚŶŮ˜ ¢ Ã Ķǿ θ ¢ ŀŚŶŮ˜ ¢ Ã Ķǿ θ ¢ ŀŚŶŮ˜ ¢ Ã Ķǿ θ ¢ ŀ:::: ϊ Ã Ķ
øøøķƒ ĶΡ ŗΌ ¥ ̄  Ķ  śˆ”Ĺŵǿ ¢ ŀΈ“øøø{ 

��
�� ���

  ��
! : �;^�6 " ह�:� D 
...("��#
	)... �;^�6 " ह�:� D ...("��#
	)... 

�1�	�% -� ,...("��#
	)... �� -��; �&�:�, 
J	 ;L�\) � D ...("��#
	)... 

SHRI GURUDAS DAS GUPTA: Sir, 
let the Minister assure us that there will be 
no Ordinance. (Interruptions). It is an open 
backdoor policy. (Interruptions). 

MR. CHAIRMAN: Let her complete. 

��
�� ���

  ��
! : �1�	�% -�, �����P 
:6f��� ���:6`% -� ;��-;�� �6I�� �ह �ह� ह� 
JW���� ��, %�  

†[ ]Transilteration in Arabic Script 

�� �ह�� '�ह&�:�, :6f��� -�, ��,�-� �0 )� 
�ह��% हL ��  “Those who live in glass-houses 

should not throw stones at others.” 

�1�	�% -�, �� �ह�� '�ह%� ह&� �� �:� :6f��� 
-� �6��� '�ह%� हL %� �6��) D �1�	�% -�, �-� �;" 
�� �ह ;�% �� �ह� हL, 9� �;" �� �� ������< �� 
�� �" �ह� "�), "�� �1�  � ��K� �1� �0 �;�� �$� 
�ह� "�), ������< 9� ��� ���� -�	�" ���� �� 
-; 	�Q"���02 �/��� ह� '6�� .� D ...("��#
	)... 

SHRl GURUDAS DAS GUPTA: We are 
always against any Ordinance. (Interruptions) 
We are against an Ordinance whoever might 
have done it, whether it was the Congress 
party or any other party. (Interruptions) We 
had openly lodged our protest here. 
(Interruptions) 

��
�� ���

  ��
! : �1�	�% -�, �ह ;ह� �� 
%����...`"�O... �ह ;ह� �� %���� ;ह6% �ij� हL D 
-�	�" ���� JQP�0� "�) %� -��; हL �� zह�2? 
�6��� 8���- �:� ;�% 1� � ��0 JQP�0� �� %� 
9���  �6ह� �� �ह"�� ���� -��� �� JW���� ���-), 
��� ��  T<a 	� JW���� ���-) �� JQP�0� �ह� 
"�)�:� D �ह ;ह� �� 8%� हL  � �ह �P;�2 �� %���� 
हL �� ��\�-��\� :	  � �e��-�e�� 
.&?...("��#
	)... 

SHRI GURUDAS DAS GUPTA: So 
what? Let her commitment for democracy be 
tested. (Interruptions) 

��
�� ���

  ��
! : �1�	�% -�, �� �ह �ह� हL 
...("��#
	)... �� �ह �ह� ह� �� �� JQP�0� ��  
�$"�T .� D �ह�� ;L\� हL ;�#�B ��ह; D �� 9� �� �;��2 
��  ��!� .� �-� �� �;��2 ��  	�� ���� D J	 9� 
����� ��  ��.a� �" .� ... �� 9� ����� ��  
��.a� �" .� -� ������< "��� J) D �1�	�% -�, 
�1� ...("��#
	)... 

SHRI GURUDAS DAS GUPTA: So 
what? (Interruptions) 

MR. CHAIRMAN: Madam Minister, are 
you yielding? 

SHRIMATI SUSHMA SWARAJ: No, Sir. 
I am not yielding. 

MR. CHAIRMAN: Till the hon. Minister 
yields, nobody can speak. Mr. Gurudas Das 
Gupta, you will not interfere. (Interruptions) 
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�� ���

  ��
! : �ह���, �1� ��ह#�� 
�"�� -� �� �ह� �� ����� ���L����� ���2 �� 
%�T -� �ह� हL D �1�	�% -�, �� J	�� �ह�� '�ह%� 
ह&� ��  
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����L����� '�O7 ��  JW���� �:� ��� �0 �") 
-�)�:� %� ����� ���L����� ���2 �� %�T ;[�:� D 
�� )� JW���� �� ��%� ह&� �� ����� �ह� ���:� 
-� ���L����� ह�:�, �� 82�2�&<�" ह�:�, ������� 
�-��� R-�O% ��:� D ����� �6 j U�� �ह� ���:� 
-� ����L����� ह�:� "���� ������� ��  +�����7 �� 
	&�� ;������ �$%� ह6) D �ह �� 82�2�&<� ह���� �") 
;�B;" हL, �ह �� 82��&<� ह���� �") :�%� हL, 
��������� [�: �� ����� '"�)�:� D ...("��#
	)... 

SHRl GURUDAS DAS GUPTA: Sir, there 
is no assurance thai the Government will not 
bring an Ordinance. Protesting against the 
policy of the Government, we are walking out. 

[At this stage, some hon. Members left the 
Chamber] 

�� 
$ह*
+ ���
 :  �1�	�% �ह���, ��!� 
�ह���� JQP�0� ��  ;��� �0 �ह �ह� .� D ह� JQP�0� 
��  ����� �0 ह� �1� U�� �ह� ह6J �� ��� �ह%� हL 
�� �;" "� J(  � ��!� �ह���� �ह%� ह� �� ह� 
�;" �ह� "�)�:� D �-� JQP�0� �� �� ह��"� �� �ह� 
हL...ह� �ह �ह� हL �� �;" "� J(  � J	 �;" 
"��� �ह� '�ह �ह� हL D �ह "��%�! �� ह]�� ह� �ह� 
हL D -; J	�� ;ह6�% ह�:� %; J	 ���&� ;��)�:�, 
-; J	�� ;ह6�% �ह� ह�:� %� J	 ���&� �ह� 
;��)�:�...("��#
	)... 

SHRI S.R. BOMMAI: Sir, my name has 
been mentioned. Onterruptions) 

SHRI S. VIDUTHALAI VIRUMBI (Tamil 
Nadu): Sir, we are also not satisfied with the 
reply of the Minister on this issue. So, in 
protest, on behalf of the DMK party, we are 
walking out. 

[At this stage, some hon. Members left the 
Chamber] 

SHRI S.R. BOMMAI: Since I was in the 
Cabinet, my name has been mentioned by the 
hon. Minister I would like to say: "Yes, the 
Government has the power to bring an 
Ordinance. We don't deny it. It has an inherent 
power to do so, whenever it is worth. Let the 
hon. Minister say that she wants to bring an 
Ordinance about the Prasar Bharti Bill. Let her 
say that. (Interruptions) 

DR. MANMOHAN SINGH: Sir, I have 
listened with great respect to what the hon. 
Minister has said. I am very sorry to say that 
she does not carry conviction with us, and as a 

mark of our protest, my party is going to walk 
out. 

[At this stage, srnne hon. Metiers left the 
Chamber] 

SHRI S.R. BOMMAI: Sir, we are also 
walking ouJ in protest. 

[At this stage, some hon. Members left the 
Chamber] 

DR. BIPLAB DASGUPTA: We are also 
walking out in protest. 

[At this stage, some hon. Members left the 
Chamber] 
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ह� "���� �� "� �ह� �ह� ह� R��") �� ����� ��%� ह&� 
 � ���J92 ��%� ह&� D  

[%]	W'�% ������ ��8� ��� �� 9\�� '"� :) D] 

MR. CHAIRMAN: Now the Minister of 
Home Affairs is going to make a statement. 

STATEMENT BY MINISTER 

Killing of Innocent Civilians by Militants in 

Chamba District of Himachal Pradesh 

THE MINISTER OF HOME AFFAIRS 
(SHRI L.K. ADVANI): Mr. Chairman, Sir, a 

shocking report has been received yesterday 
from Chamba District in Himachal Pradesh. 
Two tragic incidents of Killings of innocent 
civilians by suspected Pakistan sponsored 
militants have occurred in the early hours of 
August 3, 1998. 

Information has been received from the 
Police of Chamba District in Himachal Pradesh 
that 26 persons were killed and 8 injured in 
Kalaban area under Pplice Station Tissa of 
Chamba District. It is reported that the barbaric 
act was committed by some militants in the 
early hpnrs of 3rd August at about 3.00 A.M. 
The Kalaban area is adjacent to Bhadarwa area 
of Doda District. J&K Police immediately 
despatched the police party for th- scheme. The 
DGP and SP, Chamba, proceeded to the site as 
did the Chief Minister of Himachal Pradesh. 

In another incident at about 1.30 A.M. on 
the same night 9 persons were killed and 3 
injured in village Satrindi, District Chamba. 
This area also is close to Kishtwar Tbhsil of 


